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why this difference is growing between
State to State in the matter of compo-
sitidbn of constituencies to the Upper
House for election from local authori-
ties. I expecteq that while the hon.
Minister spoke he would throw some
light on the question that ] raised, but,
shall 1 say, that I have not yet got the
light which I expected from him.

Shri A. K. Sen: I thought that what
I said applied in each particular case,
that we are bringing in only those
units which have been set up and
deleting those units which have been

demolished by the respective local
laws. The answer, I thought, was
obvious. In Andhra Pradesh city and

town committees no longer exist under
the law which has set up other com-
mittees and in Mysore new units have
ecome in, named town panchayats.
Therefore we are inserting them. In
West Bengal in the place of district
boards the local laws have set up zila
parishads; therefore, zila parishads
have to be substituted. In place of
local boards they have substituted
anchalik parishads and town com-
mittee; therefore, they have to be
substituted. The reason is obvious.
Since different States have not follow-
ed the same paltern nor the same ter-
minology for the respective local
authorities that they have set up the
differences must necessarily persist.

Mr. Chalrman: The question is:
“That the Bill be passed.”
The motiom was adopted.

16.67 hrs.

SEEDS BILL

The Deputy Minister in the Mini-
of Food and Agriculture (Bhri
Shahnawas Khan): Sir. on behalf of
Shri C. Subramaniam, 1 beg to move:

“That the Bill to provide for
regulating the quality of certain
seedg for sale, and for matters
connected therewith, as passed by
Rajya Sabha, be taken into consi-
deration.”
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Shri Bade (Khargone): Sir, I want
1o raise a point of order, We received
the coples of the Seeds Bill but there
is no financial memorandum accom-
panying the Seeds Bill. According te
rule 89 on page 36 of the Rules of Pro-
cedure: —

“A Bill invelving expenditure
shall be accompanied by a financial -
memorandum which shall invite
particular attention to the clauses
involving expenditure and shail
also give an estimate of the recur-
ring and non-recurring expendi-
ture involved in case the Bill is
passed into law.”

The Bill was introduced in the
Rajya Sabha,

Shri Shree Narayan Das (Dar-
bhange): It was circulated to hon.
Members here also.

Shri Bade: The financial memoran-
dum may be there to the Bill introduc-
ed in the Rajya Sabha; but it is not
here. There is no memorandum
attached to this. So we cannot dis-
cuss the recurring and non-recurring
expenditure that will be incurred in
its administration. We have also to
discuss the expenditure which the
Government will incur on appointing
seed inspectors, seed analysts and
laboratories and in order to discuss
that and criticize the whole thing, we
must have the full memorandum of
the expenses which the Government
will incur. So, T think that unless and
until that financial memorandum is
given to us, we cannot fully criticize
the Bill here. We cannot give our
opinion also without having the full
financial memorandum of the expenses
which the Government is going to
fncur, It is as sure ag anything that
it the Seeds Bill is passed, the Gov-
ernment will appoint seed inspectors,
seed analysts and also the laboratories.
So, my submlssion is that according
to rule 89 the financial memorandum
ought to have been attached to this
Bill so that this House could critielze
the Government and give Its opinion
regarding the expenditure that is going
to be fncurred.



14387 Seeds Bill

Mr. Chairman: From the material
beforc me 1 find that the financial
memorandum Is alrendy attached o
the Bill that was passed by the Rajya
Sabha and no additional matter is ex-
pected to be given to the Lok Sabha.
Here the expenditure and all these
items are included in the financial
memorandum as far as I see. Iy is
circulated along with the Bill. There
is no new point that hag been raised
by the hon. Member which entitics
him to raise a point of order.

Shri Bade: Are we not entitled to
know, when copies of the Bill are
given to us after they are passed by
the Rajya Sabha, as to what the Rajya
Sabhg has done about this financial
memorandum?

Shri Shree Narayan Das: Along with
the origina] Bill, it was circulated to
the Members of the Lok Sabha.

Shri Bade:
connection

Whether there is some

Mr. Chalrman: There is no  allera-
tion to the original one that was cirvu.
lated along with the Bill

Shri Bade: How can we Kknow it?
Because the Chair sayg it so, shall we
take it for granted?

Mr. Chairman: 1 understand from
the office that copies were circu'ated
to the Members of the Lok Sabha
when the Bill was introduced in the
Rajya Sabha,

Shri Warlor (Trichur): That is
true. But supposing this Financial
Memorandum js not received by a
particular Member, how can he criti-
cise it? The Financial Memorandum
must be attached to the Bill itsel? and
not separately.

Shri Bade: How can we know whe-
ther the Rajya Sebha has made some
amendment in the Financial Memoran-
dum or pot? How can we know it

rithouy peceiving the same Fimancial
Aemorandum again? We cannot know
it.
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Shri Rane (Buldana): There cannot
be any amendment to the Finanaial
Memorandum that is attached to the
Bill. The Rajya Sabha cannot make
any amendment to the Financial
Memorandum. (Interruption)

Mr. Chairman: Order, order, 1 am
considering the matter. I shall cer-
tainly take advantage of your sugges-
tions, Has the Minister got to say
anything on this?

Shri Shahnawaz Khan: There has
been no change whatsoever.

Mr. Chairman: I accept the Mini-
ster's statement, There is no change.
It was circulated earlier and no fresh
notice of it need be given. If by any
chance, g particular Member has not
received it, that can be brought o the
notice of the authorities concerned.
But that cannot hold up the discus-
sion of the Bill here. That is my rul-
ing. In future, I think, the office will
take particular notice of this and sce
that all the relevant papers gre circu-
lated to the Members.

Shri Warior: Not tp be circulaled
separately but along with the Bill.

Mr. Chairman: All the suggestions
are on record and they will be gone
into and acted upon.

Shri Tulshidas Jadhav (Nanded): I
have got a copy of the Bill here but
there is no Statement of Objects and
Reasons, the Financial Memorandum,
etc, attached to the Bill

Mr. Chairman: I have given a ruling
on that. The hon, Minister.

Shri Shahnawaz Khan: Mr. Chair-
man, Sir, I am sure this Bill which is
rather long over due will recelve un-
animous blessi of this Hi The
House is fully seized of the importance
of supplying good quality seeds to the
farmers in order to increase the out-
put and we are very keen that we
should go ahead with this legislation
as early ag possible,
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Sir, we had in the past tried to set
wp abuuy 4000 seed farms from where
we intended to supply good quality
seeds Lo the farmers. But from our
experience we find that the small
farms which were set up atl cach block
headquarters have nut really yielded
the result and we have nol succeeded
in supplying the type of sceds to the
farmers that we would like to and
hence the necessity for bringing for-
ward this Bill

In order to make up this deficiency,
we had to secure the services of a very
eminent person in this field Prof. A, 5.
Carter under the T.C.M, Aid Pro-
gramme in 1959. He visited various
places in the country and he met all
the agriculturist specialists engaged in
this work and submitted a report on
‘Seed Improvement in India”. In his
report, Professor Carter inter alia
recommended two programmes; the
first one is seed control which is
applied to all seeds under distribution,
by laying down minimum standards
for physical purity and germination
und labelling such <erds. The second
wag seed certification; it aims at main-
tenance of minimum guality standards,
but in addition involves full inspection
and tracing the pedigree of seeds at
wach successive stage of multiplication
s0 as to ensure the genetic purity of
the seeds.

It iz to implement these programmes
that this Bill has been brought forward
before this House and 1 would appeal
to the House to give it its blessings
and (o pass it in this sitting so that we
can go ahead and take necessary
action as early as possible,

There are a few amendments which
can be taken up later on.

With thes words, T commend this
Bill for the acceptance of the House.

Mr. Chairman: Motion moved:

“That the Bill to provide for
regulating the quality of certaln
needs for sale, and for matters
connected therewith, as passed by
Rajye Sabha, be taken into consi-
deration”,
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Shri P. Venkatasubbalah (Adoni):
Ay the outset, I would like to congra-
tulate the hon. Minister on his having
brought forward this Bill which will
prove very beneficial to the agricul-
turists of our country.

In thig connection, I would like to
impress upon {he hon, Minister that
in my personal opinion, the Bill as it
has been drafied does not satisfy the
entire needs of the agriculturist class
as p whole. Ag we are aware, for im-
proved agricultural productiop and
for better methods of cultivation, seed
plays a very important role in the life
of the peasant. Time and again, there
are geveral instances in thg wvillages
where for lack of proper seed, the
entire effort put forth by the sgricul-
turist has gone wasle and he has not
been able 1o have the desired result
which he wanted to have in the nor-
mal course. In a small measure, the
Agricultural Deparimentg in the
various States have been trying to
supply proper seeds to the agricultur-
ists by raising seed farms under the
agricultural demonstration farms or
in some cases al the level of progres-
sive farmers. But in the context of
the magnitude of the problem and
also the dire nced to supply good secas
to every farmer in the country, this
attempt of the agricultural Depari-
ments of the States is only z small
drop in the ocean. So, unless we gn
in a big way and see that the efforta
of the Government and also the
wvarious Departments reach every ind!-
vidual farmer in the country, the alms
that have been adumbrated in this Bill
will not be fulfilled. [ personally feel
that some time could have been allow-
ed to the Members of Parliament as
well a5 the State Governments and
also to the large number of farmers
spread over this couniry to go through
this Bill carefully and suggest certain
improvements

In any governmenial machinery,
whether it {s extension programme or
communily development programme
or any other scherre. envisaged and
work unacrupulous elements have
a tendency to take advantage of the
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many restrictions imovosed on the
people angd exploit it for their own
ends, [ can quote a number of ins-
tances where seeds intended for the
farmers, which have been developed
with scientific knowledge and techni-
cal know-how, have not been given
fully to the farmers, but only a very
few people have taken advantage of
it and misused them for their bene-
fita,

In the Bill also, there are many
clause; regarding the raising and dis-
tribution of seeds in the country. They
wanted to first coastitute a Central
Seeds Corporation and a laboratory
attached to it so that they may evolve
better seeds, hybrid secds for distri-
bution to the farmers. My fear is
that this huge organisation that i= go-
ing to be set up by the Government
and also multiplication of so many
officers like seed inspectors and so on
wil] ultimately result only in provid-
ing some employment to certain people
but will not serve the best interests
of the farmer:,

16.2% hrs.

[Mr. DEpuTY-SPEAKER in the Chair]
In our anxiety to do these things, we
should also not forget 1o take account
of the likely results of what is done
whereby the benefits do not reach
the people for whom they are really
inteded 1 would therefore request the
Minister to think over the matter
deeply and, if possible defer this to
the next scssion so that Members can
have an opportunity to go through
the Bill and make useful suggestions

As regards the agencies which are
required to give certificates abo-._lt
good seeds, what has been stated is
not clear and specific. 1My fear is that
some of these clauses ray be exploit-
ed and misused and that will go
against the interesis of farmers,
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About the research thai has to be
done from time tg tune, I would only
like to impress upoa Government that
they should not commit the mistake
which they have been committing of
the diversification of extension work
and also research (0 various parts of
the couniry resulting in lack of co-
ordination, 1 would suggest that fun-
damental research shculd be done at
a centra] place and in a co-ordinated
manner. The extensivn work to be
done may be entrusted to various
State Governments and various olher
agencies engaged in this.

Regarding supply ol good seceds,
sufficient care must also be taken to
make a detailed soil survey to find out
which seed is best suited to which
soil. India is a vast country with a
variety of soils and where there are
constant floods svil crosion and also
waterloging. A seed suitea to a par-
ticular soil under a particular clima-
tic condition may nol pe suitable to
another so0il in another climatic condi-
tion. All these factors must be kept
in view. A thorough research in this
direction should be made so that the
fullest bencfit ac.ruing  from the
scientific and technical knowhow of
our research people in the country is
utilised to sec that we evolve good
seeds suitable to various types of
soils whizh will yield quick results.
We must also see thst the seeds are
supplied in time to the farmer with-
out the interference of intermedia-
ries, without the farmers being ex-
ploited.

I would again request the hon.
Minister to see if it is possible to de-
fer this Bill to the next session of
Parliament and allow some time to
us lp think over the matter, and
also the progressive farmers and pther
agriculturists in the country to go
through this Bill and offer some use-
ful suggestions,

Shri Ranga (Chittoor): I am glad
that my hon. friend Shri \'enh_tamb-
baiah has touched upon some impor-
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tant points that ave germane to this
Bill.

1 am inclined to agree with him
that there should bg more time given
to this House to consider this very
important Bill,

On the face of i1t it may appear as
if it is a very innocent Bill, non-
controversial, and therefore ought to
be passed without much of hesitation
and much of discussion, but if one
were to scrutinise this Bill very care-
fully, one would find that it is of a
piece with the Statist policies of this
Government,

What happens in regard to this
Central authority that they are going
to establish here? It will be estab-
lished through nom:ination. Is it go-
ing to be & repreacntative onep No,
Sir. All the States in this country
are put inig three groups, each State
having a term by rolation of one year.
In this way, it is going to be an atte-
nuated representation ¢ far as the
States are concerned, From the States
also, how are they going to have these
representations? Are they going to be
elected by their legislatures? They
are to be nominaied by their Govern-
ments.

It is not going to be merely a com-
mittee of scientists. Nor is it Roing
%0 be a representative committee,
This Parliament i= 1ol expected to
have any representation either. What
about the legislatures? The Bill is
silent about it. Once thir committee
come- into existence it is given wide
powers,

At present it is true that the pro-
duction of seed and ii; distribution is
not quite satisfactnry, but neverthe-
less, those peasants who are produc-
ing seed are not very much troubled
by the agents of the Government. We
have not come across the kind of com-
plaints in regard to their work as we
have met with whenever and where-
ver the Government had put lts foot
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into it. Iy happened in our own ex-
perience that from some Government
farms_seeds were miade available to
the demonstrators ard the extension
service, which were distributed
among our peasants. When they weare
sold, it was found that in mauy cases
they would not even germinage, Such
@ complaint had never happened in my
40 years of intimate contact with
agriculturists and ugriculture, Such
& complaint had never arisen from
out of the activities of the ordinary
peasants who are preducing seed and
making it available to their other fel-
low peasants, becau e, in their case,
they were producing it for their own
use, and they were placing it in the
market or making it available to the
local peasants only tu the exteny that
they had any surplus seed at all.
Therefore whatever surplus seed they
had was only a part of what they had
produced for their own personal use,
their own farm usc; therefore, they
could not think of vlaying any mis-
chief. They were muging it available
to their fellow farmers in the local
areas and their repulation, was always
al stake. They never wanted to risk
it to play mischief. They did not
think of making any busines- or un-
due profit gut of the sale of the sur-
plus seeds that they iind in their pns-
session.

In the case of thge so-called exten-
sion workers and those who were
supplying the seeds to these people
themselves, the other merchants who
came 1o be interesled in between in
their case the position was entirely
different. The motive of making profit
crept in with the result that there
were many instances of abuse of
power, pocition and privilege, Where
is the guarantee that similar things
are not likely to happen hereafler
when you bring in all these authori-
ties that are now being contemplated?
Are we taking sufficient care here to
see that the seed inspectors, analysts,
etc, whom this commitlee is going to
appoint hereafter are going to behave
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in a better, more honest and more
efficient way than the arug incpectors
and verious other inspectors who are
now functioning in the Ministry of
Health? Is it not a fact that in many
cases those who are interested in the
production and sale of drugs and var-
ious other commodities {hat are being
sold now in vur markets have had to
make complaints about corruption
that has comg in the chain of the
working of these officers and inspec-
tors? Now, similar complaints are
likely to arise here also. Surely,
there would be complaints whenever
you have got a mechanism like this,
but there must be safeguards to cee
that the public interest is served and
the interest of the peasants and other
people also who would be interested
in producing seed would be safe-
guarded, What safeguards are there
in this Bill? Unfortunately no
thought seems to have been given to
this aspect of the question. There
would be terrible red lape also and
whoever wants to produce seed and
wishes to sell even in his gwn village
has fo pet a licence; and suppose he
wants {o sell in another village or in
another district, there would pe more
trouble, and whoever wishes to do it
on a regular basis or wants to export
it from one State tc another will
have to face more troubles again, As
between one State and another there
would be restrictions, and licences and
permits would have to be obtained.
Who is going to distribute those
licences and permits? Can we be sure
that they will behave better, more
honestly or efficiently than they do
today while distributing these per-
mits and 1i ? What safeg i is
there against their misbehaviour in
this Bill? I do not find any. There
is the question of the issue of certi-
ficates. Whoever wishe: to produce
and sell these seeds will have to ob-
lain these certificates. So, these ins-
pectors are going 1o have a lot of
power in regard to this particular
matter also. Mot enough care can
possibly be taken %o see that these in-
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spectors would not obstruct the legiti-
mate business and would not create
the trouble and would not indulge in
red-tape and would not take advant-
age of these powers tg profit them-
selves,

Having said that let me alsv consi-
der the other side. Now whom do the
Government expect 1o develop seed
production They have themselves
made a very costly but an abortive
effort. My hon. friend knows that in
t!‘le Third Plan they made a provi-
sion to the tune of—how many—about
F!,s. 50 crores. I am subject to correc-
tion. So many crores of the publie
money was set aside in grder to deve-
lop seed production. My hon, friend
vaid that they had 4,000 seed farms on
which they had spent huge sums of
money and they have themselves con-
fessed that it was a huge waste of
money and a very bad failure on the
part of the Government. Having fail.
ed in that direction they want to
come and ask the authority of this
House; they want this Houe tu ap-
plaued their effort to establish a cor-
poration. Is the corporation going to
be very efficient” Let ue hope it
would be efficient and it would not
fail, as I consider this Government
had done. The Corporation is not go-
ing to produce all the seed that this
country needs. For ages, millions of
pea-ants have been producing to some
extent their own seeds and to others
also they were making available their
own surplus seeds. Hereafler it would
be lakhs of people, who would defi-
nitely have to be bigger and higger
necessarily, because if they have got
to satisfy all the regulations that are
being prescribed in this Bill—and
hereafter so many other Bills will
also come in its train—and if these re-
gulations are to be satisfled certain-
ly, bigger people have to come into
this, more educated people, with big-
ger capital, and a bit of staff has got
to be established, some overhead
establizhments and costs, in order to
satisfy all these regulations of the
Government.
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Then  they have got to have land.
Whose lands are they going lo be?
They may have their uwn land, but as
in other cases, your ceiling legislation
will come in the way, just as in very
many State:, some exemption has
been made. 1 now rcmember, Sir,
now that you are in the Chair, that
in your own State cxemption has
been given in the case of coffee and
tea plantations. Similarly, in regard
to seed beds also for the land that
would be placed for seed production,
are the Governmenl going to intro-
duce any amending legislation to their
own land ceiling legislation in order
lo see that all these people who are
good enough to set apart their own
lang for the production of seed on a
more or less large scale will, be given
exemption? That is to say, are those
people who have got, say, anything
more than 10 acres ol iand, going to
be given‘_ to that exteni, an exemp-
tion from the mischief of the ceiling
legislation? They have got to think
abouy it; otherwise, it would not be
possible for the Government gor for this
Corporation to begin to think in terms
of dealing with millions and millions
of seed producers at all. It is only
a few lakhs of people who have gol
some funds and it is only a few people
who would be holding somewhere
near the ceiling as it is at present,
and unless those people are given this
kind of protection from the ceiling
legislation, it would not be possible
for the Government to begin to
achieve any substantial or marked
results in regard to thiz matter.

‘Then there is the other question:
when the Government bring this fleld
again under their control, to help it
and develop it into a new business,
necessarily, the pricas of seeds are
likely to go up; the cost of production
of seeds would go up to an appre-
ciable extent. There ought to be
some provision here to enable the
Governments, the State Governments
as well as the Unlon Govrenment, to
prescribe from time to time the maxi-
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mum as well as the minimum price
for the seeds to pe sold, But there
is no such provimon at all in this
Bill,

Then, all these officer. are going to
be given such powers or some kind of
powers as those of the sales-lax
officerny or the income-tax officers and
the drug inspectors and such other
officers, who are invested with powers
10 enler into the premises, in any
field, anywhere, and ther demand re-
gisters, reports and so on. Oh, there
will be a hundred and one things
which they will ask. They expect
these peasants to be highly educated
people. In one sense, 1 may not dis-
like it so much because hereafter the
educated peasants will come to find
that there would be some employ-
ment for them in the shape of mana-
gers or accountants or organisers in
some of these seed farms. But, is it
for their benefit thal we are bring-
ing all this legislation? It is fur the
benefit of the ordinary, common peéa-
sant. Therefore, the prices of seeds
have got to be kept a: low as possi-
ble. 1s this Bill condutive to that?

So, in conclusion, 1 would like to
ray that on principle. it js good. We
want more seeds, tesled seeds, im-
proved seeds; not only seeds of the
old type but also hybrid seeds, seeds
that would come to be improved from
generation to generation; improved
seeds should overtake the existing
seeds. In that way, we can go on in-
creasing the total production per acre
ang also help towards the raising of
agricultural efficiency and the stan-
dard of living of our peasants and
help them in every possible manner.
This is the very basis, the foundation
upon which the future prosperity of
our agriculturists can be ensured. All
that is conceded, but the Bill as it
ig placed before us is not satisfactory.

H the Government is insistent that
it should be passed here and now, I
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with to warn them that it may be ne-
eessary for them to keep their officers
busy working upon an amending
Bill, as soon as this comeg to be pass-
ed in order to see that all the points
that we have mentioned and Shri
Venkatasubbaiah has menlioned and
other Members are likely to mention,
are carefully scrutinised so that an
improved system of seed production,
testing, distribution and sale and
utilisation in thisa country -would
eome to preveil i1n our country,
without causing any damage to the
peasants or merchants or to the in-
dustry as a whole.

ot w a1 fawrdt (amr)
ITeA WEIET, ¥4 faw w7 At F eaow
g | WMo T ¥ naferdi & At
¥ oY gqrer AR TEY , F IA¥ wwwa
g | MEEq A F ATH gETT VT TF
# aq1i oz & % T garw @ @
G FATAR H OATTA qATH } AT TR
a1 & faFar @ W7 A Aqr g
AT &, 9z AY3 SEEr OIS EET &,
34 A F AFEAT T A1 F7 H 7370
FATAT &, TAFA WIA AT HIA FIIT
¥ s ¥ o @ wod wsmEm
qiF & fan F1 Fiz 47 & A7 faFar
¥ F WG IAGI TAAT F, IAAN W
¥ w1q W7 37 A7E ¥ maAqz A4 ™
w3, TAAAT wiim AN v Ay
£ |
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go ok

MAY 11, 1965

Seeds Bill 14400

ag w1 fa= wrar g, ©@ & wwaw
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Some hon. Members rose—

Mr. Deputy-Speaker: Sardar Igbal
Singh.

Shri D. C. Sharma  (Gurdaspur):
Sir, this is an important Bill and we
want more time for this.

Mr. Deputy-Speaker: It will go to
the next session. Time allotted is
two hours.

st wo ATo frwrt : ¥vr o
e ¢ s ew o &1 faeme wié
& [y o7 fegr g

Shri Ranga: It ought to have gone
to a Select Committee. It did not go.
It should go even now.

Mr. Deputy-Speaker: This has been
passed by Rajya Sabha.

Shri Ranga: There are many points
on which there ought to be detailed
examination. More time should be
given =o that we can table a number
of amendments which it will be possi-
ble for the Government to accept at
least some of them,

Mr. Deputy-Speaker: It has to ro
to the next session

ot geare oy (ST )
JUTEC W WEWW, wgl a% ¥W faw wv
waw § o fowm S w1 Y s
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16 58 hrs.
[Mr. SpEAKER in the Chair]

g 7w M | W feam
% foma Enft o g o dw
T faw owdm | W A AT O
F fmEwm a Afewsmz @iz 6R
et Are 71 g w7 feam g
s amgm fom w1 w9 ag 2o e
TR W wArw £ w fAfras ey
Jerit | i wm oma R
£ 9 gAfaEnT $74 1 /T W §
‘frAT FA A AEW E | I &
e E1 A F1 A AT SAMiEd o

HAET AF @A AAE TTA T qATH
2, TEAHZ WA W AT g ¥
gl A @ 7Y, W ufam
ngRz . FAT s gEEEr
o oow W & fawr &3 #r g g
gt AP o sz aEmEr T\
gt g 9Ammal w1 & mfose
fem 7w 0 T o WO
g &A@ wvn 2 fE andw g
A AR AT AT T sgEEET AT
AR Fq TIAHE @7 A
Az @ mEAr &, I R wedefaw
= #Fdl §, wizwrt  ¥7 wwar g
@ TEdHE  O9er 1 "TET 9
# fuymd ®t 21aem 11 Tfug

caforg g1 awrs 7w § £ oza fow
9z fe7 & fawre For o1d o e
arit F o o8 7@ §m afun

Mr, Speaker: Shri Bade. Order,
order. There ought to be some dis-
633 (Al)L5—8
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" |¥, Prime Minister

tinction made between the Central
Hall and this House,

17 hrs.

I am told by the Minister of Parlia-
mentary Affairs that the Central Hall
iz quieter than this House. I find that
the talks are going on between Mem-
bers on all sides of the House.

Shri Bade: That is because the
Central Hall is the place where
Members take rest, but here we are
all active.

Mr. Bpeaker: This is the only acti-
vity that they can indulge in,

sitad . 5q #Are Far {are 7
T gt =Ear d e F gw o Qg a e
g xaq fiad fum & die w@ogo
g Ut NrET AT g, mi #AAwIT
#re §, 7 ®rIZNT A3 §, w6 arsfuz
#re g, Ty e are g, we faezd
Hre &, T0 I~ I8 A8 947 § AT
g qR AR e fol

WeTW HENT : qF A9 ATaET AT
|

17.01 brs,

STATEMENT RE: SITUATION ON
KUTCH-SIND BORDER AND PRIME
MINISTER'S VISIT TO THE USSR

The Prime Minister and Minister of
Atomic Energy (Shri Lal Bahadur
Shastri): After making any statement
on the 28th April, 1965, I have been
informing the House from time to
time abouy the developments which
have been taking place in regard to
the situation on the Kutch-Sind bor-
der.

The initiative which Prime Minister
Wilson took some days age has been
followed up and gradually concrete
proposals have been evolved with a
view to bringing about a satisfactory



